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- 	NALOREBEJCH 

Second Floor, 
Commercial Complex, 
Indirnagar, 
BANGALcRE.... 560 :038. 

APPLICATI NO: 	470 of 1995. 

APPLCNTS:. A.M.Vijayanarayana Gowda,Mangalore. 

V/S. 

RESrtNDENTS:_The Central Provident Fund Commissioner,New Delhi 
and three others., 

Ti 

Sri.P.Changalaraya Reddy,Advocate, 
No.113-F,Fifth Floor,Central Chamberw, 
Gandinagar,Bangalore-560 009. 

Sri.M.Vasudeva Rao, 
Additional Central Govt.Standing Counsel, 
High Court Bldg,Bangalore-560 001. 

3, 	The Regional Provident Fund Commissioner, 
Karnataka Region,Rajaram Mohan Roy Road, 
Bangalore-560 025. 

Subject;.. .Ferwardfr.f c.p10 	f the Ordor' passed by the Central Administrative Tribuna1,Bga1qr. --xx-- 
Plese find encissed herewith a copy of the cPDER/ 

STAY cFUJER/INTERIM ORDER/ Pass&d by this Tri&.r in the. above 
mentioned PPlication(s) on 2701-1995,- 

7 	IL 	Y REGISTRM IPY 7/S 
I JWKIL BM'CHES. 

gm* 



CENTRAL ADM IN ISTRAT ItIE IR IBUNAL 
BANGALORE BENCH, BANGALORE 

ORIGINAL APPLICATION NO.470/1995 

FRIDAY THIS THE TWENTY SEVENTH DAY or 3ANUARY 0 1995 

fIR. JUSTICE P.K. SHYA1UNDAR 

MR. T.V. RAMANAN 

A.N. Vieyenarayena Gowda, 
Section Supervisor/Head Clerk, 
Office of the Sub Regional 
Provident Fund CommissionerI I, 
Balmatte, 
Mangalore - 575 002 

VICE CHAIRMAN 

MEIIBER(A) 

Applicant 

( By Advocate Shri P.C. Reddy ) 

V. 

1. The Central Provident Fund 
Commissioner, 9th Floor, 
Mayur Shaven, Connaught Circus, 
New Delhi - 110 001 

2, The Regional Provident Fund 
Commissioner in Karnataka, 
Bangalore - 560025 

The Assistant Provident Fund 
Commiseioner(Admn), 
0/0 the Regional Provident 
Fund Commissioner, 
Bangalore 560025 

The Regional Provident Fund 
Commissioner—Il, 
Office of the Sub Regional 
Provident Fund Office, 
Balmatta, 
Nangalore - 572002 

( By learned Standing Counsel ) 
Shri N.V. Rao 

Respondente 

ORDER 

MR. JUSTICE P.K. SHYAPSUNDAR, VICE CHA1RN 
, 	" \ 

We have heard the learned counsel for the 

.j)applicent and the learned Standing Counsel 

Shri M.V. Rao who appeared and took notice in 
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this case at our direction and asked for 

some time and we did give to him time to 

file a statement of obectionB. But, having 

perused the pleadings in this case as also 

the docuients appended to the application, 

we notice therefroli that the applicant who 

had been transferred in the usual course 

from Bengalore to Mangalore had sought for 

a re—transfer b9Ck to Bangalore and that 

representation had been turned down. Thereafter, 

he bas asked to 'oin at Mangalore and take 

leave. 

2. 	We are now told by the applicant's 

counsel that the applicant reported at Mangalore 

and then went on leave. It now transpires 

that he has made 'a further representation 

to the Department and pursuant to the same, 

the Department had directed him to produce 

04 
supportive proof regards tM treatment of his 

eon as. per Annexure A-16. Accordingly, the 

applicant had produced some documents as per 

• 	 Annexure A-17 to show that his son use the 

recipient of continuous treatment at NIMHA, 

Banga lore. ' The situation appears to be somewhat 

pitiable. Theapplicant's child appears to 

suffer from some kind of a disease which 

needs specialised treatment that can only 

• 	• 	be had froma specialised institution like 

'NIMHANS and the Department must 'take notice 

• 	of the same and consider the request in a 

more humane touch.;  We only hope that 
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the representation made by the applicant as at 

Aanexure A—i7 will be disposed of as sympathetically 

as poesible and that is all we can do herein 

and therefore conclude by directing the 

Department to dispose of the representation 

referred to at Annexure A-i7 on the basis of 

the material referred to at Annexure A-i7 stated 

to be produced already. Department to take a 

decision within four weeks from the date of 

receipt of a copy of this order. This applióation 

stands disposed of as aforesaid at the stage of 

admission itself. Standing counsel to file 

Memo of appearance within two weeks. No costs. 



BANGALORE BENCH, BANGALORE 

CONTEMPT PETITION NO..58/1995 IN O/  
0.. A. NO 470/1995 

FRIDAY THIS THE TWENTY EIGHTH DAY OF APRIL, 1995 

MR. JUSTICE P.K. SHYAMSUNDAR 	VICE, CHAIRMAN 

MR. T.V. RAMANAN 	 MEMBE(A) 

A - M. Vij ayanarayana Gowda, 
Head Clerk, 
Accounts Group, 
Sub-Regional Office, Marigalore, 
presently at No..71, 21st Cross, 
Near 7th Main end, Near Pushpa 
Layout, N.S. Paiya, BTM Layout, 
Bangalore 	 Complainant/ 

Applicant 

(By Advocate Shri C..VSudhindra) 

V - 

1.. K.S. Sarma, 
Central Provident Fund Commr..., 
9th Floor, Mayur Bhavan, 
Connaught Place, 
New Delhi-i 

2 A Viswanathan, 
Regional Provident Fund Commr..., 
Rajaram Mohan Roy Road, 
Bangalore 

M.S. Raghavendra, 
Assistant: Provident: Fund Commr, 
Office of the Regional Provident 
Fund Commissioner-, 
Rajaram Mohan Roy Road, 
Bangalore  

S. Raghuraman, 
Regional Provident Fund Commr(II) 
Office of the Regidnal Provident 
Fund Commissioner, Balamatta, 
Mangalore 	 Respondents 

( By learned Standing Counsel ) 
Shri M.V. Rao 

\c 	
ORDER 

MR. JUSTICE P.K. SHYAMSUNDAR, VICE CHAIRMAN 

There is total implementation of 

directions made by us while disposing of 
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O..No47O/199.5 and therefore, we see no reason to 

proceed with this contempt petition at all. Shri M. 

Vasudeva Pao, appearing for the Department files an 

affidavi.t on behalf of one of the respondents 

bringing to our notice that the Department: has 

complied with the directions of this Tribunal by 

disposing of the representation submitted by the 

applicant asking the Department to consider his case 

for relocation at Bangalore. 	We 	notice 	the 

	

Department has since reposted the applicant back to 	 a 

Bangalore to facilitate treatment of his son who is 

said to be suffering from some ailment for which 

treatment is only available at NIMHANS, Bangalore 

and nowhere else. 	We are happy to note that the 

Department has taken steps we had,  commended on the 

earlier occasion and given effect to it by 

retransfering the applicant. 

2.. 	 We notice that the applicant herein in the 

course of this application ap:ears to have 

	

needlessly maligned the attitude of the higherups by 
	a 

alleging that the General Secretary of the Staff 

_Unionhad some : hand in 	disturbing 	him 	from 

Bangalore. 	We see no substance in the said 

allegation and would like to point out that the 

applicant would have been better off without: making 

those allegations. 	The iCarned counsel for the 

applicant tells us that he will bring this'to the of 

his client and would advise him 	 in 

such unmerited outburts in future. There is nthing 
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else that need directions and hence we dispose of 

this contempt petition as unnecessary 

MEMBER(A) 	 VICE CHIRMN I' 

Copy 

S 	Offp 
Cent,ag Administrative Trjb une 

Bangalore BencJ 
Nngalorq 
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